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Tyres & National
16.54 hrs.
STATUTORY RESOLUTION RE DIS-

APPROVAL OF INCHEK TYRES LIMITED
AND NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATIONALISA-
TION) ORDINANCE, 1984

AND

INCHEK TYRES LIMITED AND
NATIONAL RUBBER MANU.-
¢  FACTURERS LIMITED
(NATIONALISATION)
| BILL

MR. CHAIRMAN : Now the House
shall take up items nos. 3 and 4 together,
for which 14 hours have been allotted.
Prof. Soz to move the Statutory Resolution
and also to speak,

PROF. SAIFUDDIN SOZ (Baramulla) :
I beg to move the following resolution :—

“This House disapproves of the
Inchek Tyres -‘Limited and National
Rubber Manufacturers Limited (Nation-
alisation) Ordinance, 1984 (Ordinance
No. 4 of 1984) promulgated by the Pre-
sident on the 14th February, 1984."

I want to make this clear that I am an
ardent suppporter of the socialistic pattern
of society and I welcome nationalisation,
But ] have moved
make it known to the House that the go-
vernment does these things, take these
measures rather haphazardly, Now yeu can
see that both Inchek Tyres Limited and
Natiopal Rubber Manufacturers
bave been sick units for a number of years.
And the Government had already taken
over these two companics and these com-
panies have been under the control of the
Government for the last six years. And,
therefore, one does not understand the dela-
yed proposal, the delayed Ordinance
suggesting nationalisation. You can see that
Government takes these measures only after
there is a great hullabaloo, there are strikes
and workers suffered from insecurity and in
uhat atmosphere of uncertainty which some
times, I do not know whether it is a design
that they should cry hoarse, they should
organise strikes and thereafter the Govern-
ment rises to the occasion.

s
Now, it was in 1972 that the Indian
National Chemical Workers’ - Federation

the resolution only 10"
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wanted the nationalisation of both the
Companies and from that time now it is
more than 11 years since when the workers,
that is, the representative body of the
workers, the Federation, came forward and

‘requested the Government to nationalise. But

they have not done' it. Now, finally the
Government came forward with this
Ordinance. The reason why I say that the
Government does these things baphazardly
is that there is no cohesion in the Govern-
ment policy ; on 14th February the Govern-
ment got the Ordinance promulgated and
at that ' time the hon. Minister suggested
that Parliament was not meeting. The Ordi-
nance says,—

“And whereas Parliament is not
in session and the President is satisfied
that circumstances exist which render
it necessary for him to take immediate
action.”

Now this happens on 14th February and on
23rd February the Parliament was meeting.
So, there was no necessity for this Ordinance
and immediately after some time, now, there
is the Bill. This shows that there is no
cohesion in the Government policy to take
corrective measures,

Now as far as the Ordinance is concer-
ned, 1 have no disagreement with it, but
there arc one or two measures that have
been suggested which are very good. One
step is that the workers, under this Ordj-
nance, and now under this Bill, become
employees of the Government. It is a very
laudable step and, then the other measure
is that the principle of compensation, that
also is a very laudable step and a detailed
procedure has been suggested. But in that it
has not been specifically mentioned that, I
think the hon. Minister may say something
about that verbally but in the Ordinance as
also in the Bill which will come up later, it
has not been specifically suggested or
mentioned that top priority will be given to
the payments that are due to the workers.
And the procedure that has been suggested,
] think it is a very laudable. thing, that the
compensation will be given and a Commi-
ssioner will be appointed. But sub-clauses
(3) and (4) to Section 21 indicate that the
Commissioner meant for compensation shall

~ have arbitrary powers. I would invite your

attention to sub-clause (3) of Section 21,

-
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It says—

‘“(3) Every claimant who fails to file
the proof of his ‘claim within the
period specified by the Commi-
ssioner shall be excluded from the
disbursement made by the Commi-
‘ss:oner

The Commissioner shall, after such
investigation as may, in his opinion,
be pecessary and after giving the
concerned company an opportunity
of refuting the claim and after
giving the claimant a. reasonable
opportunity of being heard, admit
or reject by order in writing the
claim in whole or in part.”

4)

17 brs.

The Commissioner will have to receive
- these claims and thereafter he will advertise.
But when he advertises in certain news-
papers there is no mention that those
claimants will receive registered letters or
letters direct from the Commissjoner. That
should be provided. Otherwise, it is a kind
of red-tapism whereby people can suffer.
The claimants may be 100 or 200. It is not
a big thing to write to them on their res-
pective addresses. The period of time within
which he will decide the claims has not been
mentioned here So, the Commissioner
becomes all powerful and there is no check
on him and he can work according to his
own whims and fencies. In clause 4 when
he gives an opportunity to a company, there
could be an individual claimant. So, here
it should be mentioned the concerned com-
pany or the ndividual claimant. There has
to be a time period within which the claim
has to be settled,

The other clauses regarding compensa-
tion, taking the workers into the employment
of Central Government are very laudable
ones. Buf my complaint was that the Go-
vernment is having these measures in a
haphazard mannei, wh:ch it should not
have done.

MR. CHAIRMAN : Resolution moved :

“This House disapproves of the
Inchek Tyres Limited * and National
Rubber Manufacturers Limited (Nation-

alisation) Ordinance, 1984 (Ordinance’
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No. 4 of 1984) promulgated by the
President on the 14th February, 1984.”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAOQO) : I beg to
move :*

“That the Bill to provide for
acquisition and transfer of the under-
takings of the Inchek Tyres Limited and
the National Rubber Manufacturers
Limited, with a view to securing the
proper management of such undertakings
so as to subserve the interests of the
general public by ensuring the continued
manufacture, production and distribu-
tion of tyres, tubes and other rubber
goods which are essential to the needs
of the economy of the country and for
matters connected .there with or inciden-
tal thereto, be taken into considera-
tion.”

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for
acquisition and transfer of the under-
takings of the Inchek Tyres Limited
and the National Rubber Manufac-
turers Limited, with a view to securing
the proper management of such under-
takings so as to subserve the interests
of the general public by ensuring the
continued manufacture, production and
distribution of tyres, tubes and other
rubber goods which are essential to the
needs of the econcmy of the country
and for matters connected therewith
or incidental thereto, be taken into con-
sideration.”

e} WIgEHT AT (WYY @ JAT-

{7 argd, o faw Tw gI9w ® @14 war

§ SOFT § gUIT FL@IE | AT HIT
a Fgr 2 5 maabe q o aas gw e
1 difaast 7g frar 1 g@wT aegs @™
Al ¥ 99 FiRlzu ¥ g | agi ¥ faaa
& Wiremea ey Wy, feaw & Sgdwm
sy, wew fafaeex as g fem o
siTg agT &g faar war fF sfaev st @
¥ ) 6 BT &N HT IAFT GIHAT FT

*Moved with the recommendation of the President.
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AT 9T | % ggr HgAT g fv fexr &3
FT FT FEW@ AN ! THOF FGF! Alw
- gH Y A g arfeAT @ g g i@
qIHAE qE 99 TE A | gWH ] ©T
TN F 19 A9 & IWIAfesy T3 AN
giee g war fF e srEmr e
wfewT ag QiR WY & aF g TEr garn
g ag M ewfae Al ¢ fmagwa an
T HIHE ZIT |

Fgd ¥ fF o@  AgewTISImE gR, a9
gqetEe giT | feY @ g Heigy
gageafeer &1 ol gy &\ &7 |
T 19 FT g Aifeqw orar g, foaay
q9g ¥ AT IgT 9 fas wFT oY & | I
A9 agg =81 F19 f@ar g | § =Igan
at fa greedr fafaees, o faard s, ot
gzt 9¥ gufeqa giq | § garT Irgar § %
¥R faglea &= & wEm awe § A aAis-
ST § | WiF-3TIC gl Agl o< [Hy
g X a71 7 fofaggan v faar . &Y
grora & gl Ao agl 9X J&IX 43 g
g, ufafi=g gua & fqw . war 48l ST
FT 1T | @I QAT F1g fAug Agl
I & SR T & ST gL S9N FrefaT
FIAT & | ART SqH AFT S8 9 1T 2,
afen #1€ adar a8l Mewar g & &
faedi fadr 41, Ia&T WY %1 JI7a A8
faerar & | gafaq & sq@ qeaT =1EET §
f& ar qata wsgd & @19 ¥q1 fFHar sar

37 ’

& ATUFT CF &I IIZW 4T § | g6
graey ¥ H=A wgied ¥ A ©: 7 9 qgoy
foe Far g, ¥ W w1 Sg@ A Y T OF
YT gl 5 =81 J@r ST | Hifgy $1
W@ ¢ | 99 ggw fayaq W foorea <
T I AR H1E Tq1G Al AT 1wl
o w99 faar g % sewr fafsasew #
% fgar | 900 Tl IFR 9§ gU &,

(Nationalisation) Bill

Y % =g frorg ) faar AT &1 5
geetel fafaedt &1 w==r € 1 o g@e
STHYE 2FT Ta feal & a7 o7 ag faw
9% AQ g, foasr§ gwga F@r g |
afeT & ¢F arg X Fgar =gar § &
wewel fufaedy &1 qu@r g 9FIR &7
qTHE daaA1 9ifgd | a8 AGEU & g9
TR FI4 & AT Ag) §, o ATgl vq
%7 feg1 &% st =g @ver faar | gawde
AT FTE ATTo™lo FHT THIGQl FT a9 &
T AT F FH ZIA g | wwgRl A giF-
w12q fHar §, s 918 §91 g, 994 I9 9%
=19 A8l (941 | & QF 17 ag A1 Argan
g frst giidiz & SeR sfger ST
gIIT | §EX ETIE § ATo-TW AT ASIET
Q¥ &1 98 gu &, SAE S =g AT
gIT | Sa1 faedt fad st g, SEEI
FIE II1T AET qMAT & | Fgr war g &
FIIH1 & AT aga ¢, fag®T asg § Fq41.
Agl 99 §HAT g, TWIMQ IGF & FY
fear | #g1 S@T & % A TEARe F
9T IFR q HQ | A FwrewEraadr §
fast faew ardostitodc ag7 =wT @Y
g | SESI 9% |7 Wrg | ag W faw-
T g, afFT vt aw o fafaedy &1
HIE GEAT AGI GoNF & |

q CH-A @T S FgAT F1gat g |
FAGL H oo T g | wifqwt T agi
q9gd ¥ Fgr F 50 7@=<  gAEAg w9
U, AT TH I G ST g1 @l HTL@ET
QI FIF FIGEY T AT TG grar g |
T aF F1§ b TgF gar § A fafq-
Y A1 aE § | K1 @A adt %
TG gAT & | FEl 9 FEIX AIFY AFTLYE
g1 AT HT g W AT FAT
|Tfgd |

HTH HII CF  AE AGq Y® I T
g—wa  foEl F1eE™ #1 wa § 4 IgH
TP AT g AT AW G wwi @ A
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9% qIT dF ¥ FZ a4 & (% A fa -
G FT TTEATET U I FTH AW ¥ 98
FTTETAT a°5 g1 wirar g | fmfaei & g
Fay a@aEy £—3W T FL, aF A
fafrasas &t Frgardr &1 8 1 d-arT
TENY 9E &7 AT UF FIL@TH | gAT 28—
e SEaT §AvTT agl ariwarie # &1 g€
& | ITeET 78 wEisge fawga T@a ¢ | |I
TE ATqET TUeESlge qrfasi g ! ATAY
I FIAT § AT T AT g— 99 [0
qeEaTd &8 WE 17 wiad gar fw &g
TFTAIfRET ararfEs g1 aaar g, aiwd
el OF F1% €9 Agl faar Tar H A
fafaeex aige w0 & f% gAa 99&1 €I
Aifaere H3 faar &1 & sngan fafasgy
FT agT TS & 1 TruF-@g &1 W gl
ST BT | gl & %A S1x a5y A fue
FT GaeT fFar & &1 I § qNA 41 g
fo &r& ATT TH FTIGTH FT AAATLS H
ST XE & a1 g9 AI9E G FIHIGLE HOT
AT NeFqa F1 qeTFT @i’ | @A
TR §UT gEsT algd & i@ fugr wsi
g fogd &gr g & e wim & @7 §@ET
EHTIT FIAITIMA o, Sl aIT  &F1AT (14
SqH gHIL JATE+E &1 f@ar (19, §6 #9149
¥ g U 1 Wiy fyay &1e@i &1
SieRW 9% 9% | @fFa %419 3g ¢ @
HIGHT &F aF &1 o fqed g FEA
a9t 9 faew gz ¥§1 € o 9w ®1e@na
%1 H-FT far guy oF Hzel &1 WS
fear o1 EaFiFw-gg 731 &, W 9@T AHT
TH-qTSI Y& & &4 g, fa9y greaq Tgl
gt & 3 A1 Fgr oAt & & A
TgRde 4 o f@ar g—gufaw @9
fefecsiz giar 9T | T8 Tvg & wNE q
NI4T Agl 4§ awal § | ATGHT AET
UEIkE A7 =rfgy  F a9 saET FRng-

WA gifas & 3@ AT &7 &€ qA97 IEH

T JRIGR § faar sowm aife wed
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FFa qifefadma g 8% | oNF @E &
IHE F HIT qF dgg 9BC HAr Y A
FI@EMET A FIETFERT F g § g
f T SwY Far FAET I -9
fae g7 ara &1 gt a7 $T Wr g | &9
ATT SAY FIHATIIZT @7 ar %7 100
qTEHE  FIATTLET  HTIHT (AT | AT
f=gr gatt gt &, SEFT Tgh 9T @A
ST TEl g1 A fwT agr Fgar =rgarn
g TAF! dgadrsy f@ar g, gad
fag faard it &1 aga wwga13 | PR
fagi<t St g9 @9 HgHT 2 f5 3 qaw
fau gi g 3a g, @fFa ¥3@ S@T |
SAFT I8 ATF JEX ATH qiaarae &
1Y g, 981 aF (% FAFATIE & a1 gqrd
TagHe &1 1 foadle &@& ad § )
gg =T g argm Sfew arfaw d ag
fagdieas § =& 7¢ | 9g aQFT § LT
fafq=dt &1 age@T 17 | Sr-ast dIg
gH AT &Y § AfFT 1T F8 A @

Y AT Fad & AR H A1 fae
ratT, 9g vt a1a fwar g ST gad &g
fe afems wrga7as 9T §@ Twgid gl
=ifgu, Gao ago Hlo X &F 9T Fiq
AT =1fgw | ST QT gaAT aF FEl ATHT
59 fergeard ¥ g @Far g A aifq@diz
FT §T Feg (@ gl GFATg | T ATGH Qo
Aro wWle FI U fagne a1 g | Fas«r
W A9 glew & fqu udo d1go Hlo 7 UH
sredr &1 qar fear mar AR &% am
®OAT @F & TWAGT  § I FH qg
FITUT WIT QT | 98 ITT °T a& qar
grwst gar g Saar fafeem o amEi
Tqa1 T AT § Afed Tdo &fifo Hle 94X
STEIET AT FT AT FIT Fwe 1o gial g,
1 9g 999 ysar fF 5 & &1 v gar
# @1 99 arHr &1 Far gar faww qar
ferar ar | ag oF aga [ A1 R 1 oW
wa A5E Uy @ 48 § e fafeswr qa &
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T %9 axg % qfeq® WEAGT 97

LT TGN T FT A G AwT &) T
HIST FT ATT A FIAT |

gl F TaHAe FT A0GF g, g9
TET & 1T gAA§ for TAAHT TIT @&
ey & fag gg w3 W@ & &7 3§ &
@8 AT SAFr agrar @ar st Vgr g
afE ot far Maafae €, ¥ SE-srET
TREAS ¥ HUAT FIF FAG &, FTAT HIA
FTT § AT AT VYT IH I AATHT
ITAT R AAATME IF 3T £ | HIL
TFE 1T £, al (B FF-ATFE FL ad ¢
N €T qrz § FFE gAY aHH IFL
AT E | TwAwar SAraig g, 999
ERTA The §-2ET Al &1 aF1qT AT
Frfgu AT 4TISHgT #Y AE T 7 59
qYg F T TE 0% §, sawr «if@ast
a1 =rfgy | gfFa=g &1 aEl &1 gaar
ATfgw | ATt AT FHG ST GWT A7 § ar
FB qrAd 7, Sg&r wg fgafer g gy
g Fu g ag ¥ 5 glagsw & -
Seefess ®1 gEIHT AT qHE F| JATHT
ard FLAT AT T gg & mig@arsit

99 WY &, ag @cH gl HIfgu |

& sost qare S &1 0w aga
FEY FoAT B, IFFT &9 G fF wed &
qeq Ag faddl e ¥ a9 ¥
 grard g 91T fex 9AE faser J&@ 8
ST IT W T AT fwAr @ SusT
ag 5 faar | EIfaad geEr o &7
T FIW FIA &, TR ATAT AR FAT
FIAIE qraT @Y &I AT T & & (%
ag S0 e THo FMAI & TF gq a7
Fot & wfew g &R0 & g0 qAEETE

TEY &Y e & 9® @R A ag A |

gotar, @Y gas! @ e &3 faar i o

wegin wgr e g . g ve sl 3 @
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g,a’rf‘m FFE ®r a@ w3 fEaT | 6
TE q% qHy Tah M7 987 @ qR B
HEN N AT F A7 ¥ qg hac T«
T 5T @Y GUHIL & ST MEE-ATT
& THIfeadr Feedts #7179 34 &1, 9@
AT TET AT G E | e g zeel fafaedy
¥ Og T8l W@ § | AmawreeE ar /g
T fRar § 98 oF agT A=el A1q g AfET
U FEATdg 2w TRl g OSTHOH
afageg 1 FrATIET 9A7 =AY, THA
FT FIATTET «q7 ITEgw | aHY a8 &iF
99 IHAT & | AAT-AATAE] aAfed AT
geew gETATEoeeE ), 999 faew gw
FH FT FLET FA1fZ0 AT AT &F AT
FI& I ATT 8, 3% [@AIF FHaAE
FET ATRT | 3% qIX H AL FT
weara faar § &< qedls <@t § 1 ¥ q-
13T 41 g1d & A1 arfas daeds
T A1 FLI g, THH T A HIG &
afqadl & a7 FET Iifgq 7 qFT F1
FTATTIIT @AT ATEY |
FATHE ¥ q%9 & qreifqoT &7
arg AY w1 STt g FfET A Fgar a8 @
fﬁzqurwgeaag‘rwglmﬁa
FHE F1 HE VLT TG TR @R 0w
IR FI Iq§  AHATT & faqu @ aw §
T IAFT TETHT I TG AT &, FL@AT
aq & | T g ¥ gy ArgAl H aFg T
miéffatas gAade § &¥ g awar §)
F1T faAT qFHT TV FrTIRGT F T RIS
FI TG FAT AT & AT HTTHT A7 qrieEy
gawhe ¥ qIffavaaT &7 &, SuT q@
dreAl ¥ srmA A arfge s agw § |
1R ST HITFAT BIF g, STHT FH H1919¢-
oA AT F1fgy | ey fow adF & i o
HEE & %A £, 98 & | ATT B! §IT o
§ fag ot =18 9 < | TE A7 THG A7
AT T HIT FAT |
7 & 91 73 g Wi g
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FAT § A ATIH I F3ar g fw Aq
FHT Y LA FI FIHTIRAT FT A
TAHT AT A=Y GG ¥ TATUT |

*SHRI N. SELVARAJU (Tiruchirapalli):

Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazhagam, I
rise to support the Incheck Tyres and

National Rubber Manufacturers Limited
Nationalisation) Bill, 1984, This is a
welcome measure. This need not have

been delayed by five years. I am sure that
this bill will receive universal support from
all sides of the House.

India is a vast country which cannot
be fully covered by rail transport facilities.
Transport by roads has assumed serious
significance in the face of increasing
wagon shortage and paucity of funds for
developing railways. Transport by road
means lorries and trucks which require
tyres and that too tyres fit for long haul-
age. In other words tyre has become a
vital commodity in the development of our
economy. In metropolitan towns public
transport is not able to meet the growing
demand of the people. Hence the produc-
tion of cars, motors, three wheelers and
two wheelers has been stepped up consi-
derably. We have recently set up Maruti
Udyog for producing small cars. This
leads to growing demand for tyres of all
types and varieties. But, unfortunately the
tyre industry is in the stranglehold of
MRTP and FERA companies, wnio have
no compunction in exploiting the demand
and supply situation so far as tyres are
concerned.

The Government of India in October
1983 reduced the excise duty on tyres and
expected that this benefit would be passed
on to the consumers. But the tyre manu-
facturers not only swallowed that monetagry
benefit but also hiked up the tyre prices.
Incensed by this avarice, the hon. Finance
Minister has in his 1984-85 budget with-
drawn the concession in excise duty on
tyres. He has ventilated his ire also in
his Budget speech,

Sir, the Indian Petro-chemical Corpo-
ration, which is in the public sector, is
selling the polybutadene rubber at a

—
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throwaway price. There was a Parliamentary
Question about this only the other day.
The pioneering private sector producing
styrene butadene rubber is selling this
synthetic price at constant prices for so
many years, irrespective of the fact of
increase in the inputs like coal and power.
In addition to this, the tyre giants are
importing synthetic rubber from abroad
in many devious ways. One of the devious
ways was plugged last year by the Finance
Ministry. The rprice of imported synthetic
rubber is no doubt cheaper and inspite of
all this, the tyre prices are going up at
a phenomenal pace. The tyre companies
do not allow the indigenous installed capa-
city for synthetic rubber to be fully uti-
lised. They are more concerned for
amassing profits. They sell tyres at fancy
prices though they get the inputs at de-
Sir, under a system called
DHARMADHA one tyre company is
collected huge sums of money from the
transporters. 1f they show any reluctance
the supply of tyres is delayed. Recently
the capital city of Delhi witnessed violent
clashes and conflict between the transporters
and the tyre companies. There is no
doubt that the tyre companies are exploit-
ing the situation. The Bureau of Industrial
Costs and Prices has several times studied
the cost structure of tyre manufacturing
and this body has given many recommenda-
tions, which have not yet been implemented
by the Government. 1 will also refer to
the import of natural rubber to contain the
price of indigenous natural rubber though
the production is picking up. Just because
natura] rubber is available at. a low price
abroad, we are importing it with the idea
of stabilising the price of natural rubber.
It means that natural rubber is.also being
made available at competitive prices to
the tyre manufacturers. Inspite of all
this soft approach to tyre manufacturers,
they are not reducing the tyre prices.

In view of this continuing recalcitrance,
1 suggest with all the force at my com-
mand that the import of synthetic rubber
should be banned for ever. If the ban
on import of natural rubber poses any
problem, then there should be a permanent
standing committee to ensure proper pro;
duction and distribution pattern of tyres

*The original speech was delivered in Tamil, i
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at competitive prices to the consumers.
This is very much necessary for transport
economy of the country.,

I would go to the extent of demanding
nationalisation of all the tyre units in the
country, which alone will help in consolida-
ting the economie gains that we have a
achieved so far, I am sure that just by
nationalising Incheck tyres and National
Rubber the Government will not be able
to achieve the objectives enumerated in
the Statement of Objects and Reasons of
this Bill.

I would substantiate my demand by
referring to the fact that the farmers in
our country transport their produce by
bullock carts. They transport the grains
from the field to their tenements; they
carry the sugarcane from the field to the
factories. They bring the inputs like ferti-
lisers, seeds etc. in such bullock carts.
They cannot do these things in trucks or
lorries. It will be impossible for them to
meet the fuel costs, particularly in the
environment of ever increasing agricul-
tural input costs, They are harassed by
the increasing price of tyres for these
bullock carts, The Centre has levied ex-
The State

cise duty on such tyres,
Government levies heavy dose of sales
tax on such tyres. The hon. Minister

cannot dispute that bullock carts still
play vital role in our agricultural economy.
The political leaders shout from house
topes that the needs of farmers would be
given prime importance. In reality the
needs of the farmers are given the lowest
priority. If what we profess is really to
be practised, then I demand the removal
of excise duty on the tyres of bullock
carts and also the issuance of directives to
the State Government for removing sales
tax on such tyres. Sir, this must be done
if we want to sustain the green revolution
of our country.

The accumulated Josses soared to
Rs. 25.81 crores in the Inchek Tyres and
to Rs. 18'74 crores in National Rubber
Manufacturers as on 31.3.1982. The
Centre has come forth to undertake this
huge financial drag in order to save about
4500 workers from unemployment, I
welcome this Bill mainly because of the
Government’s concern for the plight of
workers, We have to commend this

(Nationalisation) Bill

effort of the Government inspite of severe
financial constraints.

Sir, T belong to the party, the D.M.K.
which is wedded to nationalisation of all
core sector units for the growth of the
country. The Tamil Nadu Government
headed by Dr. Kalaignar Karunanidhi
started the nationalisation of bus transport
in Tamil Nadu. The bus owners of
Nilgiris District took up the legislation to
High Court first and then to the Supreme
Court the bus nationalisation Act passed
in 1973, After ten years, in 1983 the
Supreme Court has upheld the bus national-
isation legislation of Tamil Nadu Govern-
ment, Instead of hailing this judgement
and implementing it, the Chief Minister of
Tamil Nadu, who is concerned more with
his personal popularity and affluence, has
sidetracked the provisions of the Bil] and
has allowed private bus owner to enter
the field again. He has circumvented the
provisions of the Act in many devious
ways to serve his ulterior motives,

Just a while ago the House passed the
taking over of Ganesh Flour Mills’ units.
I should say that there is this public
impression that the Government is taking
over only sick units. In other words, the
Government is coming to the succour of
those industrialists who have exploited such
units for personal ends. They also have
this experience that the public sector
undertakings after a few years of opera-
tion start losing. They compare this per-
formance with that of private sector units
which are best managed. This impression
of the people must be eliminated. You
should send a talented team of managers
to man these two units so that they be-
come an example of efficiency. Secondly,
the Government should not hesitate to take
over profit-making units also in the interest
of the nation. If the economic circum-
stances demand such taking over, the
Government should not be reluctant in
taking over profit-making units also like
the tyre giants who repatriate huge profits
outside the country and who show scant
respect for the laws of the land and who
are not interested in the economic develop-
ment of the country.

With these words I support this Bill
and resume my seat.

SHRI INDRAJIT GUPTA (Basirhat) :
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Mr. Chairman, I echo what my friend,
Mr. Ismail has said that this is a long long
over due measure —the nationalisation of
these two companies. Of course, it is
better late than never.

I welcome it very much because, we
have been pressing for it for many many
years. The Minister may not know it
but his senior Minister has received at
least half-a-dozen deputations which came
from Calcutta composed of all the trade-
unions in these two factories including the
union of the ruling party., The Congress
union along with other unions together
have been agitating for years now for
nationalisation so that these two companies
can be put on a proper footing and can
be saved and run properly. There is no
explanation given here why this long delay
has taken place. There is a long gap,
The management take-over was 7 or 8
years ago and only now after repeatedly
telling us that the matter was still under
consideration, this step has been taken,
Any-way, as I said, it is better late than
never.

There are some points here which must
be explained, I suppose, by the Government,
When the House is being asked to vote
a compensation which amounts to almost
Rs. 5 crores to the two companies —Rs,
490,04 lakhs, a little short of Rs. 5 crores—
which is not a very small sum, the House
should be told at Jeast what is the basis
of the calculation of this figure, How
have they arrived at this figure of Rs. 5
crores ? This is in addition to the other
amount of Rs. 50,000, a vyear which is
going to be given to them also. There is
no explanation given is the House sup-
posed to judge for what such a large amount
is to be paid out of the Consolidated
Fund of India? Some explanation must
be given as to how it was calculated and
the basis of calculation, Nothing is
there.

Then, Sir, we would Jike to have
some assurance about the new manage-
ment set-up which the Government pro-
poses in order to run these two com-
panies. Two companies, judging from
the Press report that 1 have seen, are
going to be functioning as a single con-
gern now and the report is that one of
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Bengal, Andrew view is to be given the
authority of looking after these concerns.
We do not know. We want to know
authoritatively from the Government on
the floor of the House what is the ar-
rangement now proposed for the actual
management of these two concerns,

Then, the question will come about
the workers’ participation. 1 am glad that
the Labour Minister is here, Only re-
cently, his Ministry has circulated an-
other scheme for workers' participation in
management. I do not know how many such
schemes have been circulated or discussed
and accepted also in the last several years.
But new schemes go on being formulated
because, obviously, nothing effective is tak-
ing place yet.

1 was interested to see the other day a
book which has been published recently and
has attracted some attention also because the
author happens to be one of the Ministers
of the Central Government, I that book,
he has written in one place on the question
of workers’ participation in management
that, whenever an industry is running into
losses or is sick, so many people come for-
ward and say, let the workers take it over
and run it, but the moment an industry is
running properly or profitably or is sound
lines, the workers are forgotten completely.
Nobody brothers about them. The whole
attitude is as if they are some sort of an
inferior people, who do not have any kind
of intelligence to contribute to the running
of a concern, So, I want to know from the
hon. Minister what is the Position in
respect of this type of company which has
been running at such heavy losses and which
has been sick. There are a large number of
sick units in West Bengal. 1 for the moment
will confine myself to that State only though
there are certain things happening all over
the country, There is a whole group of
companies which are in this plight. Nowhere
do we ever find any serjous attempt being
made to enlist the active cooperation of the
workers in running the management of these
concerns,

Now, I would like to know, in the case
of the Inchek Tyres Limited and National
Rubber Manufacturers Limited, the new set
up which is going to be brought in, whether
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the workers are going to get any part in the
management of those concerns or not.

Just now, we have heard that the salaries
and wages for the month of January, 1984,
have not yet been paid to the workers. I
would like to know what is the latest
position regarding this. 1 have received a
complaint from there that they have not
received their salaries and wages for the
month of January, If that is ture, T would
ask, why it is so. Who is responsible for
it 2 If it is now being paid, let him confirm
that also. But these kind of things raise
very many doubts in our mind as to what
kind of management js going to be brought
in there now.

I only want to say that, as my hon.
friend, Mr. Ismail, has said, we are thorou-
ghly dissatisfied with the policy or rather
lack of policy of the Government towards
this whole problem, I can tell you from 3
or 4, examples in West Bengal that the
Government does not seem (o have any clear
or any coherent policy as to how they
propose deal with this problem of companies
which are either sick or which are mismana-
ged or which are running in big losses or
which have been rendered sick by previous
owners. What is their line of thinking?
They must tell us what is their policy going
to be. We find that they have been experi-
menting with so many things.

Some companies were handed over to
the I.R.C.I. 1 havein mind a very well-
known, a long-established and one of the
pioneers in their own field in this country,
that is, the Bengal Potteries Ltd. which is
manufacturing not only the table-ware or the
crockery but also manufacturing a large
number of porcelain products which are
required by the electrical industry, like,
insulators, capacitators and all that., They
have got two factories in Calcutta, The
Bengal Potteries are supposed to have fallen
sick. They were handed over to the I.R.C.I.
for restoring it back to health. But the
gentleman — 1 do not want to name him —
who was put in-charge of this whole reha-
bilitation process was the very same genile-
man under whose managing directorship
the company was first made sick. The same
person was kept. Now, after large amounts
of money from the I.R.C.I. being injected
into these concerns, which are under the
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control of the same gentleman, the sitnation
still is quite hopeless. One does nct know
how this company will carry on.

In this case, we are repeatedly asking
that if Inchek and the National Rubber can
be taken over and can be run as nationalised
concern, why not the Bengal Potteries ? The
Government has no -answer. Just Jast
week 1 received a letter again, in reply to
my query, from Shri Narayan Datt Tiwari,
because there was a rumour that they were
trying to hand it over to some private party.
In fact, at one time, a name was being
bandied about, It was the name of Birlas
and it was said that they were interested
in taking it over, Anyway,in his reply to
me, Shri Narayan Datt Tiwari has stated
that it is not proposed to hand it over to
Birlas and that Birlas are npot interested in
it or something like that, But, what they
propose to do, nothing is stated.

Last time, I was informed by the Senior
Minister that he is sending some high
official of his Ministry to Calcutta to
discuss there, with the State Government, as
to how to deal with this Bengal Potteries.
But this is going on year after year. 5,000
people are there and they do not know what
their fate is going to be the next day why
they should follow one criterion in one case
and another criterion in another case, we do
not know.

There is another company, the Hindus-
tan Pilkington Glass Works. It is an old
established concern, making sheet glass by
very modern methods. Originally it had
foreign collaboration and all tbat, It also
fell sick and was closed for a long period.
Then they tried a new formula. They caught
hold of a well-known foreign bank, the
Grindlays. It was brought into the picture,
They caught hold of a gentleman in Bombay
or, may be, in Gujarat, one Mr. Taktawala
who is supposed to own many glass manu-
facturing concerns in Gujarat. With the help
of this money from the Grindlays and with
the technical expertise of Mr. Taktawala,
we were assured that this Hindustan Pilking-
ton Factory would start functioning again
and that this sheet-glass operation would be
resumed as soon as possible. That was the
most profitable thing to do. But now I read
from press reports that Mr. Taktawala is
apain backing out from the whole affair,
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He is not doing what he was expected to
do and the Company is again facing dis-
aster. The Sheet Glass Department has not
starled functioning. We do not know what
you are proposing to do.

I read in the newspaper the other day —
of course, this is in Bengali. I am afraid I
have not got the English version here just
now. There is a daily newspaper in Calcutta
called ‘Ajkal’. This newspaper has brought
out a report quoting our Minister of Labour
and Rehabilitation Shri Veerendra Patil as
having said on the 6th February that in
West Bengal three companies, the Contain-
ers and Closures, the Indian Rubber Manu-
facturers and the Carter Pooler, can only
survive if they are taken over by the
Government and run by the Government,
I do not know if this is correct
or not but this is what appeared in the press.

In the meantime, what has happened ? The
Ministry of Industries has publicly announ-
ced that this Containers and Closures is to
be denotified and allowed to be closed down,
and that nothing is to be done about it.
Bvery day we are getting letters and a peals
from them, ‘“Please do something to save us,
We will be finished'. They made a very con-
structive proposal. They are manufacturers
of these containers which are required by
the oil industry and you have got a concern
in Bengal called, Balmer Lawrie, not the old
Balmer Lawrie but the Balmer Lawrie which
has been 1aken over. This Balmer Lawrie
could easily take over the Containers and
Closures as a kind of subsidiary today
because they are interested in making these

containers for the Ol Corporation and the
other public sector companies and in that
case (hese 800 people could have been saved,
I wrote about that and 1 spoke to the Hon.
Minister about that. But now they have
replied again saying that nothing can be
done. Balmer Lawrie is also not interested.
Nobody is interested. So the whole company
has been closed down The same thing has
happened with Carter Pooler. At one time
it was suggested that the Ministry of Defence
might make use of the resources of Carter
Pooler to manufacture certain type of
equipments, not armaments, of course, but
some other type of equipment they needed.
But after some time, we find that the whole
affair has also been abandoned and that
Carter Pooler has been closed down. So, we
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do not know what is the policy at all which
is being followed. Either you have to tell
us that you do not intend in future to take
over and run this type of concerns which,
in the majority of cases, have been brought
to this pass by the previous owners or you
have to say that you will run it as a joint
venture, There should be some policy. I do
not support this joint venture idea. But if
that is your idea, come out with it and say
that the Government cannot do it alone,
you will bring in some private party also
if he is interested and he and the Govern-
ment together as a joint venture can run.
Or, you say that you will hand it over to
the IRCI or you will sell 1t totally to some
private employer. Of course, we will oppose
all that, I am saying, after the management
has been taken over, which we consider to
be as a transition, the first step towards full
take-over or nationalisation, they want to
go back from management take-over either
to joint venture or to closing down the thing
altogether, denotifying it. This is a retro-
grade step and is playing havoc with the
industrial economy there, At one time West
Bengal used to be taunted and given a bad
name that it is a place where strikes take

place, all the time there is jabour unrest,
and so on. Now the siatistics will prove,
the figures show, that the mandays which
are lost due to swrikes are much less than
the havoc that is being caused by closures
which are imposed by the employers— lock-
outs and closures. ] am not mentioning all
these other industries. Mr. Ismail has
referred to many lockouts there—in Tita-
garh Paper Mills. As far as jute mills are
concerned, everybody knows that last year
at one time 21 jute mills were closed down
simultaneously. Have you done anything
about it ? Do you ever pull up these emplo-
yers 7 All these sermons and strictures are
reserved only for the workers, ‘you must
not go on strike ; if you go on strike, then
so much production is lost and that is
against the interest of the country’ and so
on, But all these hundreds of employers take
money from banks and public financial
institutions without investing their own
money, run these concerns and then ruin
them, fleece them, steal the money and then
one day declare that they have no liquid
funds and, therefore, they are closing down
the concern. I do not hear your Government
saying a single word against those people,
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Are they not guilty of ruining the produc-
tive assets of this country ? And they are
being allowed to do it with the help of
public funds. Now the whole thing has been
exposed. The private sector is no private
sector at all. It is a private sector running
entirely on public money, then the money
is misappropriated, they are mismanaged
and then these companies are brought to this
state of affairs. This may bave come up in
the form of a Bill relating to a particular
concern, but it brings in the whole question

of what is the government’s policy going to
be. Therefore, I want to know from the
Minister about these companies which I
have mentioned, specially the Bengal
Pottery which is a very viable concern ;
it can have a very good export market also ;
it is making on the one hand very high
quality crockery and tableware and also
these insulators and capacitors for the elec-
trical industry, Why should it be allowed
to be ruined ? I cannot understand for the
life of it. Production can be diversified and
many other things also can be made. The
workers are prepared to cooperate. But it
is dragging on from year to year. The IRCI
has failed to put it on its feet. We begged
of the Minister, ‘For goodness’ sake, remove
this gentleman ; he is the man who was
responsible for having first made this com-
pany sick and you keep him there expecting
that he will bring it back to health again ;
at Jeast change the management. Even that
was not done. So, what is your motive,
what is your purpose, we are not able to
follow at all. Kindly tell us something if
you can. 1 do not know whether you are
prepared with the facts regarding the situa-
tion in some of these concerns. Probably
you have not come prepared with those

about the Bengal Pottery or the Hindustan
Pilkington and all that. Qut of these three
concerns which were mentioned, according
to the press report, by Mr. Veerendra Patil
in which be is supposed to have favoured
the idea of Government taking them over,
two of them, 1 know, the Containers and
Closures and the Carter Pooler, have just
been closed down. So the Labour Ministry
seems to be thinking on some lines and the
Tndustry Ministry seems to be thinking on
some other and absolutely contrary line....

MR. CHAIRMAN : The hon. Member’s
time is almost over.

(Nationalisation) Bill

SHRI INDRAJIT GUPTA : T am sorry
for you, Sir. We are making you work
overtime,

MR. CHAIRMAN : You have already
taken 20 minutes.

SHRI INDRAJIT GUPTA : Actually
I do not want to say anything more. The
point is that 1 have to speak for the record
because I do not expect that he is going to
expound the policy of the Government on
this matter, but at least some specific
gnestions 1 have asked regarding this parti-
cular Bill, those at least he should explain
one regarding the compensation and the
other is about the new management structure
which they intend to bring in to ensure that
these companies do really now run on pro-
per Jines. I hope he will tell us something
about that,

SHRI T.R. SHAMANNA (Bangalore

South) : I welcome this with a serious
reservation,
In the first instance the Bill should not

have been brought through an ordinance.
The ordinance was issued just 9 days before
the Parliament was to meet, The very fact
that the ordinance was issued takes away
the right of the Parliament to either refer
the matter to a Select Committee or for
circulation. Such an inportant Bill should
not be brought in the form of an ordinance
particularly after allowing this company to
be working at a loss for six years after the
Government hus taken it over, The Govern-
ment has been sleeping for 6 years and then
the ordinance is brought at the last stage.
Furthermore, the government has taken only
the management in 1977-78. 1n the meantime
they have caused a loss to the tune of Rs.
17 crores in the first company and Rs, 14
crores in the second company and even after
the Government has taken over the mana-
gement, the companies have been incurring
more losses than they were incurring before
they wecre taken over, My serious objection
here is that with such a huge loss even after
six years of management, can we expect the
Government 10 run the concern successfully
after npationalising it ? 1have my own

serious doubts about it.

One serious objection here is that in
the case of Maruti Motors, because the
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Prime Minister had interest in it, the
concern has worked out successfully and
in the course of two years, not only the
concern was made to produce but it also
earned international reputation, Why not
the same interest be taken in the other
concerns also which have been nationalised
by the Government ?

Most of the concerns which have been
nationalised in these years have been work-
ing at a loss even after rthe Government
have taken them over. In this particular
concern, the concern has been nationalised
on grounds— the grounds which are given
here are : (1) labour trouble, (2) acute
shortage of power, (3) financial trouble
and (4) non-availability of some raw
material. And there is also the question
of repairs, renewals and modernisation of
machinery, etc, If itis narionalised, un-
less and until these draw-backs that have
been stated here are set right, what good
could be done to see that the concern
works profitably, Furthermore, the Govern-
ment is paying now a hard cash of Rs. 4
crores but it is expected to pay more than
3 times that to meet the liability of the
bank and the government and these liabi-
lities also are not accounted. Rs. 4 crores
will not even suffice to meet one-fourth of
the demand which is there to see that the
concern is set right. Even if it is taken
that the machinery and other things are to
be modernised, it is very necessary that
they should have more money. Therefore,
it is very necessary now that they must
down the policy as to how nationalisation
has to be done,

Sir, the Company Law provides on how
to set right the defects of the companies
such as by amalgamation, reconstruction
and then absorption of the companies,
When two concerns do not work satisfac-
torily, in order to see that they work
economically, the concerns are amalgamated,
Bigger concerns work at a loss as compared
to the smaller concerns. If the concerns
work haphazardly, to give a new life, why
not the Government make use of the pro-
visions of reconstruction etc. 7 Why should
they allow the concerns to work on very
heavy losses of the order of crores of
rupees ? Why should the losses be borne
by the exchequer, the Government ?
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Under the provisions of the Act, they
are forced to take over these concerns.
Under the Industries Development and
Regulations Act, they can take over the
concerns which are working at a loss for a
long time. Furthermore, Sir, 1 think the
Government has taken over  many
concerns in the course of four years or
so. As a Member of Parliament, 1 know
that nearly 20 concerns have been taken
over by Government. 1 hardly find about
four or five concerns working satisfactorily
and the rest of them are working with
heavy losses nowadays.

Now, the Labour Ministry, Finance and
the Industry Ministry should sit together
and lay down a policy in the basis of
which nationalisation has to be done and
on how to prevent the concerns from going
sick. After the nationalisation if the con-
cerns are run hopelessly bad, then only
the question of liquidation can come. To
save those concerns, they take them over.
They should lay down the policy as to
which concerns should be nationalised and
which should be liquidated. That policy
1s very necessary., For that purpose the
first thing that is necessary for us to do
is this. The Ministry must get into an
agreement with labour. In East Germany,
a communist country, I find that there is
no strike or closure. Why not you enter
into an agreement with the labour and
see that the strikes are not there ? Why
not we follow them in order to see that
these concerns run smoothly ? If a concern
is not working satisfactorily, hand it over
to the labour instcad of closing it down,
If financial assistance is needed, give that
to them so that the concerns are managed
by them.

Power is a big problem in our country.
When power problem is there, we automati-
cally raise the coal prices by 25%,. And
many concerns are stopped for want of
power. The public sector industries in
Karnataka are on the verge of closure be-
cause there is fifty per cent power cut
there. Unless something is done, how can
you see that the industries are regulated ?

With regard to finance, Government
must have a policy in regard to this, Many
concerns areé not running properly becausc
most of their machines are outmoded and
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they have to be modernised. For moderni-
sation of machinery, huge capital is required.
All this should be studied. Then only it
is possible to see that.these industries are
brought into order. 1f thus is not done,
I am quite sure that in the longrun, the
public . money will be lost and the country
will not be in a position to recover the
amount. The sooner we lay down a policy
for nationalisation, the better 1t will be.

I would, therefore, urge upon the Go-
vernment not to bring in the nationalisa-
tion of the concerns in a haphazard way
but to see that nationalisation is done in a
regulated and practical way.

(Nationalisation) Bill

18.00 hrs.

I am sure that hereafterwards, such a
nationalisation does not take place unless
and until they have got all the seriousness
which they had in regard to Maruthi
Limited. Unless the same seriousness as
we have taken for Maruti Automobiles, is
shown, it will not be possible to regularise
the industrial development of the country.

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, March 5,
1984 Phalguna 15, 1905 (Saka)
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